
     

  

      
 

     

       

       
      

    
    

 

         
     

     

   
  

  
   

    
     
    

    
 

     

  

     

     

  

       

 

 

  

         

           

           

  



Andheri East, Mumbai-4O0059, India, on WednesCay' 16th August 2017'

at 11.0o a.m. t}le purpose of considering, and if thought fit' approving'

withorwithoutmodihcation,ttteproposedSchemeofAmalgamationof

Ceva Freight (lndia) Private Limited, The Transfcror Company With Ceva

lagistics India Private Limited, tlle Transferee Company ln the said

meeting the Scheme was approved by unanimously' The Chairman of the

meeting has submitted his report stating the outcome of the meeting

alongrvith Alfrdavit verifying the said Report'

4) The counsel for the Petitioner further submits that as directed by

thisTribunatnoticeshavebeenserveduponalltheRegulatoryAuthorities

namely, Regional Director, Registrar of companies' Officia-l Liquidator

and lncome Tax Authority, Notices have also been served upon all the

Secured and Unsecured Creditors of the petitioner Company'

5) At least 10 clear days before the date fixed for hearing' Petitioner to

publish the notice of hearing of Petition in trvo local newspapers viz" "Free

Press Joumal' in English Language, Mumbai ECition and translation

thereof in "Navshakti' in Marathi Iznguage' Munbai Edition' both having

circulation in Mumbai.

6) Petitioner to file in this Registry an Alfidavit of Service of publication

in newspapers

V. NallasenaPathY, Member (T) B.S.V. Prakash Kumar Member (J)
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